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CITATION KHATAUNI (OFFICIAL)

Quto No: 217025201710165

Village No. 217025   Village Name / Pargana : Pasonda(loni)     District: Ghaziabad   Crop Year: 1424-1429   Part: 1                

Account Khatauli Serial No. Name of A/c  Holder/ Father, Husband, guardian/ Place 
Year of commen-
cement of land 
right 

Khasra no. of each gate of 
account 

Area of each 
gate (a.) 

Revenue or tax paid by 
account holder 

Orders related to changes or their 
summary along with their number and date 
and the designation of the officer issuing 
the order. 

Comment 

1 ---------2---------------- 3 4 5 6 7-12 13

Category : 6-2/ Non-cultivated land – ravines, roads. Railways, building and other lands used for non-agricultural uses.

03441

Residentional  Colony Mahalaxmi Land end //

Finance Company //

863

946/1

950

1081

1088/3

1292

1363

1373

1447

1516

1527/2

1536/2

1557

1564

1565

1577

1604

0.0760

0.0890

0.1390

0.0570

0.7290

0.9260

0.1260

0.0630

0.5690

0.0380

0.20200.0890

0.1100

0.9610

0.5820

0.0760

0.0380

1392f. According to the  order of Pargana officer of 
the subordinate  Case no. 17/84-85 from the 
government. Order was given in Mahalaxmi Land and 
finance company that in the land account number 
822 of the year 1390F. to 1395f. current account no. 
In 2476, by rejecting the name of Mahalaxmi land 
F.A.C., only the residents should be registered as 
E.L.O.10-10-485 

I Accordingly allow the writ petition quas the dated 
29.8.96 passed by the bord of revenue in reference 
no409(L.R.)84-85

After rejecting only the residents should be recorded. 
Move 10.4.85

The execution and enforcement of the High Court 
order is postponed until the monitoring is 
completed. Move. 10.4.85
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Court Additional 
Commissioner Meerut 
Division Meerut 
Additional 
Commissioner. Copy of 
the order  which the 
proceedings have been 
adjourned. Surveillance 
No. 21/84-85 Section 
33/39 on Village 
Pasonda loni tehsil 
Ghaziabad. Mahalaxmi 
Land and finance co. Vs 
U.P. sates etc 

Which is a 
communication against 
the officer’s order  date 
23.5.85 on  shri S.K. 
Trivedi 16/84-85 
section 33/39 L.R.ACT 
Government 

1631rakba( acreage) 
0.038 1632rakba( 
acreage) 0.038 1642 
Meter rakba (Acreage) 
0.006 1666rakba 
(acreage) 0.008 1692 
meter 0.298, 1693 
rakwa(area) 0.051 1725 
/1 m. Rakba(acreage) 
1.354  

Mahalaxmi Land and 
Finance co. Metioned 
though fake entry 
should be rejected and 
registered as barren.

Khasra Acc no. 2476, 
residentional colony 
Mahalaxmi Land and 
finance Co. at 1564 
rakba (acreage) 0.961. 
The name should be 
rejected and the lake 
should be registered as 
residenrional colony 
mahalakxmi land and 
finance . the name of the 
person should be 
rejected and recorded 
as H.R.k. 21-12-05. 

34 8.0130 0.00  27 0
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